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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELID 

ORIGINAL APPLICATION N0.799 OF 2023

IN THE MATTER OF: 

RitishaGond ......... Applicants 

versus 

Union of india&ors ............... Respondents 

INDEX 

S.No. Particulars Pages 

1. Counte,t. Affidavit on behalf of respondent 

no.15, Arun Kumar Yadav 

New Delhi 

Dated: 

Filed By 

(DR. VIDYOTTMA JHA) 
ADVOCATE 

D-202, Additional Building Complex,
Supreme Court of India, New Delhi - 110001 

Mobile-9540961067 
Email - vidyottma14@gmail.com 

2. Joint report dated 13.05.2024 13- 132

1 - 12
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELill 

ORIGINAL APPLICATION NO. 799 OF 2023 

IN THE MATTER OF: 

RitishaGond ......... Applicants 

versus 

Union of India &Ors ............... Respondents 

COUNTERAFFIDAVIT ON BEHALF OF RESPONDENT 

N0.15 \VITH AFFIDAVIT 

I, Arun Kumar Yadav S/OKripa Shankar Yadav aged about 

........ year resident of GF-1, Signature Square, Shiv Nagar 

Colony, Obra, District Sonbhadra, UP proprietor of Mahadev 

Enterprises presently at New Delhi do hereby solemnly affinn 

and state on oath as under: 

1. That I am the respondent No.15 in the present OA and

being fully conversant with facts and circumstances of

the case I am fully competent to swear the present

affidavit.

2. That the present counter affidavit is being filed by the

1

�.�{°1�o, \ A � }-'!:, replying respondents in response to OA filed by the

_ _ . _:. 
applicant in view of the Joint Committee Report dated

I . - 13.05.2024.
'6'- .. I�

'?'�C:\� 
· 0FU T''
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3. That it is submitted that the Respondents are working

after procuring all requisite pe1missi6ns and clearances

and have taken due care for undertaking the mining

operations with utmost responsibility. The relevant

facts concerning the respective mining leases of the

Respondents, along with the response to the contents of

the Joint Committee Report dated 13.05.2024, are

being stated separately for the sake of clarity and

convenience of this Hon'ble Tribunal.

4. That the Committee members discussed and decided a

date for carrying out field visit. Intimation letter has

been issued to all concerned vide letter dated

30.04.2024. The joint committee conducted site visit

on 06.05 .2024 of the concerned Mining Leases for

reviewing the factual status of the grievances made by

the complainant /applicant.

5. It is submitted that the replying respondent is having

all requisite clearances and permissions for mining and

even as per joint inspection report dated 13.5.2024 no

illegal mining and no violation of any condition of EC

was found on the site of the replying respondent as is

clear from para 6.1 ar:id 6.2 of the joint inspection

report, which are reproduced hereunder for kind

perusal of this Hon'ble Tribunal:
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6.1 "Mis Sltri Mahadev Enterprises (Dolo stone 

Mining Project), Arazi No. 7536 Ga Mi, Area-4.90 

Hectare, Vill.- Billi Markundi, Post & The.-Obra, 

District-Sonbhadra. 

a) The mining lease is located at Arazi No 7536 Mi,

Vill.- Billi Markundi, Post & The.- Obra,

District- Sonbhadra and sanctioned lease area of

the mining is 4.90 Hectare as per environment

clearance dated 12.09.2022.

b) The proponent had obtained environment

clearance from State Environmental Impact

Assessment Authority (SEIAA) vide

identification no. EC22BOO 1 OP 184 723 dated-

12.09 .2022 (Annexure-2.1). Sanctioned period of

the Mining Lease is 10 year.

c) The project proponent informed that compliance

report of the conditions imposed in EC granted

by SEIAA has been submitted on each 06 month,

but no copy provided at the time of visit.

d) The Pillar's coordinate of mining lease showing

environment clearance are follows:-
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Pillars Latitude (N) Longitude 

(E) 

A 24°27'58.45"N 83° l '34.90"E 

B 24 °28'06.34 "N 83° 1 '34.09"E 

c 24°28'06.56"N 83° 1 '40.45"E 

D 24°28'02.99"N 83° 1 '40.66"E 

E 24°28'00.95"N 83° 1'45.35"E 

F 24°27'58.lS"N 83° 1'37.31 "E 

e) The proponent has obtained CTO from the U.P.

Pollution Control Board vide ref. no. 

16 7710/UPPCB/Sonebhadra 

(UPPCBRO)/CTO/both/SONBHADRA/2022 

dated- 24.11.2022. As per CTO, the production/ 

mining capacity of dolo stone is 156800 cubic 

metres per year by open cast and semi 

mechanised method. This CTO is valid up to 

31.12.2026. 

t) On the day of visit, no mining work was being

found in the lease area.

g) The proponent has erected some pillars without

showing· coordinates around lease area for

demarcation.
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h) The proponent has established partially fencing

around the whole periphery of the lease area.

i) The proponent has not developed windbreak

adequate tiers of plantation around the lease area.

However, the representative of proponent

informed that all efforts for developing plantation

around periphery of lease area failed due to lack

of soil. Tree has been planted in nearby village in

rainy season, but proof not provided during visit.

j) On the day of visit, it observed that there was not

being adopted any dust suppression mechanism

to control the emission generated from vehicular

movement. However, the representative informed

that sprinklers mounted water tanker has used on

rent during operation of mining activity. It is not

hired due to non-operation of mines.

k) The proponent has not installed weighing bridge

for weighing the amount of excavated materials.

1) The depth of mining observed beyond

permissible limit as per sectioned in environment

clearance. However, the representative informed

that same area has been given on lease for

mining in past also. Recently, the area has been

re-leased for mining. The depth achieved m

prev10us mining leases was increased by
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-

approximately two-three times due to re-leasing 

of the area many times. Since,· the EC issued for 

previous mining activities shows variable mining 

depths. 

m) No any Sign of deep-hole drilling & blasting was

observed during the inspection.

n) Deep-hole drilling & blasting had not granted

from Directorate, Mines and Safety, Varanasi.

o) Blaster Report, RE-13 and Agreement for

blasting were checked & there copies were

collected and it was found that no deep-hole

drilling and blasting were being done in the

mmes.

p) The proponent has obtained pe1mission for use of

Heavy Earth Moving Machinery "HEMM" from

Directorate, Mines and Safety, Varanasi.

q) The DFO, Sonbhadra vide their reference no.-

2030/Sonbhadra/10/ Writ dated 10.05.2024

(Annexure-1.2) 

information-

has provided following

" ...... area of mining lease is located more than 

100 meters from the boundary of the reserved 

forest area shown on the map. There is no forest 

crime registered against the leas.eholder. Due to 
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this holder, there has been no damage to
flora/fauna." 

6.2 MIS Shri Mahadev Enterprises (Dolostone
Mining Project), Arazi No. 4949kha, Area-5.880
Hectare, Vill.- Billi Markundi, Teh-Obra, District­
Sonbhadra. 

a) The mining lease is located at Arazi No.
4949.Kha, Vill.-Billi Markundi, The.-Obra, District­
Sonbhadra and sanctioned lease of the mining lease
is 5.880 Hectare as per environment clearance dated
07.10.2022. 

b) The proponent has obtained environment
clearance from the State Level Environment Impact
Assessment Authority (SEIAA) vide identification
no. EC22BOO 1 UP142385 dated-07.10.2022
(Annexure-2.2). Sanctioned period of the Mining
Lease is 1 Oyear.

c) The project proponent informed that compliance
report of the conditions imposed in EC granted by
SEIAA has submitted on each 06 month, but no
copy provided at the time of visit.
d) The Pillar's coordinate of mining lease showing
environment clearance are as follows:-
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Pillars Latitude (N) Longitude (E) 

A 24°28'38.56"N 83°0'59.67"E 

B 24°28'36.44"N 83°0'59.32"E 

c 24
°

28'33.58"N 83°0'59.62"E 

D 24°28'34.69"N 83°0'57.44"E 

E 24°28'34.65"N 83°0'56.13"E 

F 24 °28'3 1.24 "N 83°0'55.96"E 

G 24°28'3 l.27"N 83°0'55.49"E 

H 24°-28'33.14"N 83°0'54.0S"E 

I 24°28'34. l O"N 83°0'52.36"E 

J 24°28'33.0S"N 83°0'51.52"E 

K 24°28'34.57"N 83°0'49.42"£ 

L 24°28'37.lS"N 83°0'49.79"E 

M 24°28'37.32"N 83°0'47.66"E 

N 24°28'40.09"N 83°0'47. 75"E 

0 24°28'39.90"N 83°0'53.02"E 

p 24°28'4 l.49"N 83°0'53.13"E 

Q 24°28'4 l .46"N 83°0'54.SO"E 

R 24°28'40.70"N 83°0'55.21 "E 

s 24°28'40.20"N 83°0'56.00"E 
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T 24°28'39.44"N 83°0'56.02"E 

u 24°28'39. l 8"N 83°0'57.16"E 

v 24°28'38.49"N 83°0'57.20"E 

e) The proponent has obtained CTO from the U.P.

Pollution Control Board vide 

1 72717/UPPCB/Sonbhadra

(UPPCBRO)/CTO/both/SONBHADRA/2022 

ref. no.

dated-

12.12.2022. As per CTO, the production/mining capacity

of Dolo stone is 188160 cubic meters per year by open cast

and semi mechanised method. This CTO is valid up to

31.12.2026.

t) On the day of visit, no mining work was being found in

the lease area.

g) The proponent has erected some pillars without showing

coordinates around the lease area for demarcation.

h) The proponent has established partially fencing around

the whole periphery of the lease area.

i) The proponent has not developed windbreak adequate

tiers of plantation around the lease area. However, the

,/ �-;,-.... 
representative of proponent informed that all efforts for

-�� ��eveloping plantation around periphery of lease area failed

•• (-" 
1 

... � \ �cl� to lack of soil. Tree has planted nearby village in rainy

'�\ . _ 
,) Json, but proof not provided during visit.

0c-;.,-�i 
·OF�

The proponent has also submitted the compliance report of 
Environmental Clearance. The last report dated 27.03.24 is 
annexed herewith. (Annexure- f ) On the day of visit, no 
mining work was being was found in the lease area. 
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j) On the day of visit, it observed that there was not being

adopted any dust suppression mechanism to control the 

emission generated from vehicular movement. However, 

the representative inform that sprinklers mounted water 

tank has used on rent during operating of mining activity. 

It is not hired due to non-operation of mines. 

k) The proponent has not installed weighing bridge for

weighing the amount of excavated materials. 

1) The depth of mining observed beyond permissible limit

as per sectioned in environmental clearance. However, the 

representative informed that same area has been given on 

lease for mining in past also. Recently, the area has 

released for mining. The depth achieved in previous 

mining leases was increased by approximately two-three 

times due to re-leasing of the area many times. Since, the 

EC issued for previous mining activities shows variable 

mirung depths. 

m) No any Sign of deep-hole drilling & blasting was

observed during the inspection. 

n) Deep-hole drilling & blasting was observed during the

inspection. 

Blaster Report, RE-13 and Agreement for blasting 
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p) The proponent has obtained perm1ss10n for use of

HEAVY EARTH MOVING MACHINERY "HEMM".

q) The DFO, Sonbhadra vide their reference no-

2030/Sonbhadra/ 10/Writ dated 10.05.2024 (Annexure-1.2)

has provided following infonnation-

" ..... area of mining lease is located more than 100 metres 

from the boundary of the reserved forest area shown on the 

map. There is no forest crime registered against the 

leaseholder. Due to this lease holder, there has been no 

damage to flora /fauna." 

6. That however the replying respondent undertake to

adopt remedial measures suggested by the joint

committee and as directed by this Hon'ble Tribunal.

7. It is submitted that in view of report dated 13.5.2024 it

is clear that none of the allegations levelled by the

applicant in the OA against the replying respondent are

correct rather the same are misleading.

8. That in view of report of the Joint Committee dated

13 .5 .2024 it is clear that the applicant filed the present

OA with ulterior motives and is based on wrong facts

therefore the same should be dismissed by this Hon'ble

Tribunal with exemplary cost. . =- Shri �av
";

e;-n_ 

6 DEPONENT 'htner
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Verification: 

Verified at De]hi today on this day of November 2024, that 

the contents of the above counter affidavit from para I to ... are 

true and correct to the best of my knowledge. Nothing is wrong 

therein and nothing materia] has been concealed there from. 

Through 

DEPONENT 

(DR. VIDYOTIMAJHA) 
ADVOCATE 

D-202, Additional Building Complex
Supreme Court of India 

New Delhi - 110001 
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Ref. No.: Go486 /O.A. No. 799/2023/2024 

From, 

To, 

Chandra Vijay Singh, 
District Magistrate, 
Sonbhadra. 

Sir, 

The Registrar, 
Hon'ble National Green Tribunal, 
Copemicus Marg, 

New Delhi. 
E-mail-judicial-ngt@gov.in 

Sub:- Submission of report in compliance of directions issued by Hon'ble NGT vide order 
dated 05.03.2024 in 0.A. No. 799/2023, Ritisha Gond D/o Gopal Gond Versus Union of 

India. 

Date: 13/0s(2024 

In Compliance of Hon'ble NGT order dated 05.03.2024 in the matter ofO.A. No. 
799/2023, Ritisha Gond D/o Gopal Gond Versus Union of India, the report of Joint Committee 
is being filed herewith. 

It is requested that the aforesaid Joint Committee report may be presented 
before the Hon'ble Tribunal for kind consideration. 

Encl.: As above. 

Your's faithfully, 

(Chandra Vijay Singh) 
District Magistrate 

Sonbhadra 

258
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Page 1 of 29 

Joint Committee Report 

In pursuant to order dated 05.03.2024 

passed by 

Hon’ble NGT in the matter of  

O.A. No. 799/2023  

Ritisha Gond D/o Gopal Gond  

V/s.  

Union of India. 
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1. Hon’ble NGT vide its Order dated 05.03.2024 in the matter of Original

Application No. (IA No. 889/2023), Ritisha Gond D/o Gopal Gond versus

Union of India, instructed the following:-

 “5……….. Considering the nature of grievance raised in the application we also form a 

Joint Committee comprising of the (i) representative of Member Secretary, CPCB (ii) RO, 

MoEF&CC, (iii) DFO, Sonbhadra, (iv) District Magistrate, Sonbhadra and (v) DGMS, Mines 

Safety, Varanasi Region. District Magistrate, Sonbhadra will act as the coordinating 

agency. Joint Committee will collect the information about extent of illegal mining, 

mining in the forest area, non-compliance of the EC condition and the extent of damage 

caused by the project proponent to the environment and also suggest the remedial 

measures. 

6. The Joint Committee will submit the report before the Tribunal at least one week
before the next date of hearing.

7. List on 15.05.2024. “

2. For Accordingly, the following members have been nominated by the

concerned departments for the said committee:-

a. Shri Shahdev Kumar Mishra, ADM (F/R), Sonbhadra.

b. Dr. Pranay Misra, Assistant Inspector General (AIG) of Forest (Central),

MoEF & CC, Regional Office, Lucknow.

c. Shri Kamal Kumar, Scientist “E”, Central Pollution Control Board, Regional

Directorate, Lucknow.

260 

Joint Committee Report in pursuant to order dated 05.03.2024 

passed by Hon’ble NGT in the matter of Original Application No. 

799/2023 (IA No. 889/2023), Ritisha Gond D/o Gopal Gond Versus 

Union of India. 
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d. Shri Rajiv Krishna Kumar, Director, Director General of Mines Safety,

Varanasi.

e. Shri Kunj Mohan Verma, Divisional Forest Officer, Sonbhadra.

3. That the following issues were raised by the applicant in his application:-

“...........that respondent no. 15 to 20 are carrying out illegal mining outside the 

approved lease area including the reserve forest. Further, plea is that they are 

using heavy drilling/blasting machines as well as uncontrolled blasting at Billi 

Markundi, Pargana Agori, Tehsil- Obra, District- Sonbhadra on Arazi No. 

7536Ga, 7536 Gha, 4949Ka, 4949Kha/1, 4478Chha, 4478, 5593Ka, 5593Jha, 

7407, 7407Ka, 7407Kha, 4860Ka and 4810 respectively. The allegation of the 

applicant is that on account of the blasting using gun powder for mining of 

boulder/dolo-stone, extensive damage is caused to the forest area and that 

vibration noise, dust /toxic fumes and chemical contamination is affecting the 

flora and fauna.…..” 

4. The Committee members discussed and decided a date for carrying out field

visit. Intimation letter has issued to all concerning department vide letter

dated 30.04.2024 (Annexure-1).  The joint committee conducted the site visit

on dated-06.05.2024 of the concerned Mining Leases for reviewing the

factual status of the grievances made by the complainant / applicant.

5. The 07 stone mining leases were found covered within this matter, which

details are as follows:-
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S.No. Name of lease holder and Mining lease 

1. Arun Singh Yadav S/o Kripa Shankar Yadav, R/o. GF-1, Signature Square, 

Shiv Nagar Colony, Obra, Teh. Obra, District-Sonbhadra, U.P. 

 Prop. M/s. Shri Mahadev Enterprises (Dolostone Mining Project), Arazi 

No. 7536Ga Mi, Area-4.902 Hectare, Vill.-Billi Markundi, Post & Teh.-

Obra, District-Sonbhadra. 

2. Arun Singh Yadav S/o Kripa Shankar Yadav, R/o. GF-1, Signature Square, 

Shiv Nagar Colony, Teh. Obra, District-Sonbhadra, U.P. 

Prop. M/s. Shri Mahadev Enterprises (Dolostone Mining Project), Arazi 

No. 4949Kha, Area-5.880 Hectare, Vill.-Billi Markundi, Post & Teh.-Obra, 

District-Sonbhadra. 

3. Sachin Agrawal S/o Sri Shyam Sundar Agrawal, Resident of House No. 62, 

Transport Nagar Korba, , H.I.G. 07, Sector 2, Shankar Nagar, Raipur, 

Chhattisgarh-495677.  

Prop. M/s Omax Minerals Pvt. Ltd. (Dolostone), Arazi No. 4478Chha, 

Area-2.20 Hectare, Vill.-Billi Markundi, Teh.-Obra, District-Sonbhadra. 

4. Sri Sanjeev Kumar Sharma S/o Sri Jitendra Sharma, R/o 59, Chakrapur 

Paper Mill Colony, Near Metro, Nishatganj Mahanagar, Lucknow, Uttar 

Pradesh-226006. 

M/s. Baba Khatu Industries, Arazi No.4478 Chha, Vill.-Billi Markundi, 

Teh.-Obra, District-Sonbhadra. 

5. Sri Manish Khushlani S/o Sri Raj Kumar Khushlani, Resident of Jabarpatra, 

Gali No. 2, New Sarkanda, Moolchandra Complex, Karbala Road, Old Bus 

Station, District Bilaspur,  Chhattisgarh. 

Prop. M/s. K.D. Resources Pvt. Ltd. (Dolo Stone), Arazi No. 5593Ka 

(Khand-8) Area-4.230 Hectare, Vill.-Billi Markundi, Teh.-Obra, District-

Sonbhadra. 
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6. Suresh Chandra Giri S/o of Shri Keshaw Giri, C/o Rajeev Kumar Sharma

Resident of Hydel Colony, Post-Chopan, District-Sonbhadra, Pin 231205.

Prop. M/s Shri Suresh Chandra Giri (Dolo Stone), Gata No.-7407 Ka,

Area-1.87 Acre, Vill.-Billi Markundi, Teh.-Obra, District-Sonbhadra.

7. Sakib Khan S/o Shabbir Khan, Resident of Rakshahanwa, District-Ghazipur 

presently residing at Akash Nagar Chopan, District-Sonbhadra. 

Prop. M/s Balaji Stone Works, Area-2.526 Acres, Gata No. 4860 Ka and 

4810, Vill.-Bili Markundi, Tehsil-Obra, District-Sonbhadra. 

6. The joint committee visited to all above 07 mining leases and detail inspection

report of each lease wise on the basis of facts found during on field visits as well

as available records are as follows:-

6.1. M/s Shri  Mahadev Enterprises (Dolo stone Mining Project),  Arazi No. 7536 Ga 

Mi, Area-4.90 Hectare, Vill.-Billi Markundi, Post & Teh.-Obra, District-

Sonbhadra.

a) The mining lease is located at Arazi No 7536Ga Mi, Vill.-Billi Markundi, Post &

Teh.-Obra, District-Sonbhadra and sanctioned lease area of the mining lease

is 4.90 Hectare as per environment clearance dated 12.09.2022.

b) The proponent has obtained environment clearance from State Level

Environmental Impact Assessment Authority (SEIAA) vide identification no.

EC22B001UP184723 dated-12.09.2022 (Annxeure-2.1). Sanctioned period of

the Mining Lease is 10 year.
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c) The project proponent informed that compliance report of the conditions

imposed in EC granted by SEIAA has submitted on each 06 month, but no

copy provided at the time of visit.

d) The Pillar’s coordinate of mining lease showing environment clearance are

follows:-

Pillars Latitude (N) Longitude (E) 

A 24°27'58.45"N 83°1'34.90"E 

B 24°28'06.34"N 83°1'34.09"E 

C 24°28'06.56"N 83°1'40.45"E 

D 24°28'02.99"N  83°1'40.66"E 

E 24°28'00.95"N 83°1'45.35"E 

F 24°27'58.15"N 83°1'37.31"E 

e) The proponent has obtained CTO from the U.P. Pollution Control Board vide

ref. no. 167710/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022

dated-24.11.2022. As per CTO, the production / mining capacity of dolo stone

is 156800 cubic meters per year by open cast and semi mechanised method.

This CTO is valid up to 31.12.2026.

f) On the day of visit, no mining work was being found in the lease area.

g) The proponent has erected some pillars without showing coordinates around

lease area for demarcation.

h) The proponent has established partially fencing around the whole periphery

of the lease area.
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i) The proponent has not developed windbreak adequate tiers of plantation

around the lease area. However, the representative of proponent informed

that all efforts for developing plantation around periphery of lease area failed

due to lack of soil. Tree has planted nearby village in rainy season, but proof

not provided during visit.

j) On the day of visit, it observed that there was not being adopted any dust

suppression mechanism to control the emission generated from vehicular

movement. However, the representative informed that sprinklers mounted

water tanker has used on rent during operation of mining activity. It is not

hire due to non-operation of mines.

k) The proponent has not installed weighing bridge for weighing the amount of

excavated materials.

l) The depth of mining observed beyond permissible limit as per sectioned in

environment clearance. However, the representative informed that informed

that same area has been given on lease for mining in past also. Recently, the

area has re-leased for mining. The depth achieved in previous mining leases

was increased by approximately two-three times due to re-leasing of the

area many times. Since, the EC issued for previous mining activities shows

variable mining depths.

m) No any Sign of deep-hole drilling & blasting was observed during the

inspection.
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n) Deep-hole drilling & blasting permission had not granted from Directorate,

Mines and Safety, Varanasi.

o) Blaster Report, RE-13 and Agreement for blasting were checked & there

copies were collected and it was found that no deep-hole drilling and

blasting were being done in the mines.

p) The proponent has obtained permission for use of Heavy Earth Moving

Machinery “HEMM” from Directorate, Mines and Safety, Varanasi.

q) The DFO, Sonbhadra vide their reference no.-2030/Sonbhadra/10/Writ dated

10.05.2024 (Annexure-1.2) has provided following information-

“…….area of mining lease is located more than 100 meters from the boundary 

of the reserved forest area shown on the map. There is no forest crime 

registered against the leaseholder. Due to this lease holder, there has been 

no damage to flora/fauna.” 

6.2. M/s Shri  Mahadev Enterprises (Dolostone Mining Project), Arazi No. 4949Kha, 

Area-5.880 Hectare, Vill.-Billi Markundi, Teh.-Obra, District-Sonbhadra.

a) The mining lease is located at Arazi No. 4949Kha, Vill.-Billi Markundi, Teh.-

Obra, District-Sonbhadra and sanctioned lease area of the mining lease is

5.880 Hectare as per environment clearance dated 07.10.2022.

b) The proponent has obtained environment clearance from State Level

Environmental Impact Assessment Authority (SEIAA) vide identification no.
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EC22B001UP142385 dated-07.10.2022 (Annxeure-2.2). Sanctioned period of 

the Mining Lease is 10 year. 

c) The project proponent informed that compliance report of the conditions

imposed in EC granted by SEIAA has submitted on each 06 month, but no

copy provided at the time of visit.

d) The Pillar’s coordinate of mining lease showing environment clearance are

follows:-
Pillars Latitude (N) Longitude (E) 

A  24°28'38.56"N 83°0'59.67"E 

B  24°28'36.44"N 83°0'59.32"E 

C 24°28'33.58"N  83°0'59.62"E 

D 24°28'34.69"N  83°0'57.44"E 

E 24°28'34.65"N 83°0'56.13"E 

F  24°28'31.24"N 83°0'55.96"E 

G 24°28'31.27"N 83°0'55.49"E 

H  24°28'33.14"N 83°0'54.05"E 

I  24°28'34.10"N 83°0'52.36"E 

J 24°28'33.05"N 83°0'51.52"E 

K 24°28'34.57"N 83°0'49.42"E 

L  24°28'37.15"N 83°0'49.79"E 

M 24°28'37.32"N 83°0'47.66"E 

N 24°28'40.09"N 83°0'47.75"E 

O  24°28'39.90"N 83°0'53.02"E 

P  24°28'41.49"N 83°0'53.13"E 
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Q 24°28'41.46"N  83°0'54.50"E 

R 24°28'40.70"N 83°0'55.21"E 

S  24°28'40.20"N 83°0'56.00"E 

T  24°28'39.44"N 83°0'56.02"E 

U  24°28'39.18"N 83°0'57.16"E 

V 24°28'38.49"N 83°0'57.20"E 

e) The proponent has obtained CTO from the U.P. Pollution Control Board vide

ref. no. 172717/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022

dated-12.12.2022. As per CTO, the production/mining capacity of Dolo stone

is 188160 cubic meters per year by open cast and semi mechanised method.

This CTO is valid up to 31.12.2026.

f) On the day of visit, no mining work was being found in the lease area.

g) The proponent has erected some pillars without showing coordinates around

lease area for demarcation.

h) The proponent has established partially fencing around the whole periphery

of the lease area.

i) The proponent has not developed windbreak adequate tiers of plantation

around the lease area. However, the representative of proponent informed

that all efforts for developing plantation around periphery of lease area failed

due to lack of soil. Tree has planted nearby village in rainy season, but proof

not provided during visit.
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j) On the day of visit, it observed that there was not being adopted any dust

suppression mechanism to control the emission generated from vehicular

movement. However, the representative informed that sprinklers mounted

water tanker has used on rent during operation of mining activity. It is not

hire due to non-operation of mines.

k) The proponent has not installed weighing bridge for weighing the amount of

excavated materials.

l) The depth of mining observed beyond permissible limit as per sectioned in

environment clearance. However, the representative informed that informed

that same area has been given on lease for mining in past also. Recently, the

area has re-leased for mining. The depth achieved in previous mining leases

was increased by approximately two-three times due to re-leasing of the

area many times. Since, the EC issued for previous mining activities shows

variable mining depths.

m) No any Sign of deep-hole drilling & blasting was observed during the

inspection.

n) Deep-hole drilling & blasting permission had not granted from Directorate,

Mines and Safety, Varanasi.

o) Blaster Report, RE-13 and Agreement for blasting were checked & there

copies were collected and it was found that no deep-hole drilling and

blasting were being done in the mines.
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p) The proponent has obtained permission for use of HEAVY EARTH MOVING

MACHINERY “HEMM”.

q) The DFO, Sonbhadra vide their reference no.-2030/Sonbhadra/10/Writ dated

10.05.2024 (Annexure-1.2) has provided following information-

“…….area of mining lease is located more than 100 meters from the boundary 

of the reserved forest area shown on the map. There is no forest crime 

registered against the leaseholder. Due to this lease holder, there has been 

no damage to flora/fauna.”

6.3. M/s Omax Minerals Pvt. Ltd. (Dolo stone), Arazi No. 4478Chha, Area-2.20 

Hectare, Vill.-Billi Markundi, Teh.-Obra, District-Sonbhadra.

a) The mining lease is located at Arazi No. 4478Chha, Vill.-Billi Markundi, Teh.-

Obra, District-Sonbhadra and sanctioned lease area of the mining lease is

2.20 Hectare as per environment clearance dated 01.07.2022.

b) The proponent has obtained environment clearance from State Level

Environmental Impact Assessment Authority (SEIAA) vide identification no.

EC22B001UP189507 dated-01.07.2022 (Annxeure-2.3). Sanctioned period of

the Mining Lease is 20 year.

c) The project proponent informed that compliance report of the conditions

imposed in EC granted by SEIAA has submitted on each 06 month, but no

copy provided at the time of visit.
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d) The Pillar’s coordinate of mining lease showing environment clearance are

follows:-

Pillars Latitude (N) Longitude (E) 

A  24°28'23.62"N 83°1'18.47"E 

B  24°28'22.01"N 83°1'18.56"E 

C 24°28'20.11"N 83°1'21.13"E 

D 24°28'17.10"N 83°1'21.03"E 

E 24°28'18.54"N 83°1'13.93"E 

F  24°28'19.80"N 83° 1'14.54"E 

G 24°28'20.44"N 83°1'15.62"E 

H  24°28'21.94"N 83°1'16.37"E 

I  24°28'22.40"N 83°1'17.64"E 

J 24°28'23.65"N 83°1'17.73"E 

e) The proponent has obtained CTO from the U.P. Pollution Control Board vide

ref.no. 163904/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022

dated-27.09.2022. As per CTO, the production/mining capacity of dolo stone

is 70400 cubic meters per year by open cast and semi mechanised method.

This CTO is valid up to 31.12.2026.

f) On the day of visit, no mining work was being found in the lease area.

g) The proponent has erected some pillars without showing coordinates around

lease area for demarcation.

h) The proponent has established partially fencing around the whole periphery

of the lease area.
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i) The proponent has not developed windbreak adequate tiers of plantation

around the lease area. However, the representative of proponent informed

that all efforts for developing plantation around periphery of lease area failed

due to lack of soil. Tree has planted nearby village in rainy season, but proof

not provided during visit.

j) On the day of visit, it observed that there was not being adopted any dust

suppression mechanism to control the emission generated from vehicular

movement. However, the representative informed that sprinklers mounted

water tanker has used on rent during operation of mining activity. It is not

hire due to non-operation of mines.

k) The proponent has not installed weighing bridge for weighing the amount of

excavated materials.

l) The depth of mining observed beyond permissible limit as per sectioned in

environment clearance. However, the representative informed that informed

that same area has been given on lease for mining in past also. Recently, the

area has re-leased for mining. The depth achieved in previous mining leases

was increased by approximately two-three times due to re-leasing of the

area many times. Since, the EC issued for previous mining activities shows

variable mining depths.

m) No any Sign of deep-hole drilling & blasting was observed during the

inspection.
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n) Deep-hole drilling & blasting permission had not granted from Directorate,

Mines and Safety, Varanasi.

o) Blaster Report, RE-13 and Agreement for blasting were checked & there

copies were collected and it was found that no deep-hole drilling and

blasting were being done in the mines.

p) The proponent has obtained permission for use of HEAVY EARTH MOVING

MACHINERY “HEMM”.

q) The DFO, Sonbhadra vide their reference no.-2030/ Sonbhadra/10/Writ dated

10.05.2024 (Annexure-1.2) has provided following information-

“…….area of mining lease is located more than 100 meters from the boundary 

of the reserved forest area shown on the map. There is no forest crime 

registered against the leaseholder. Due to this lease holder, there has been 

no damage to flora/fauna.”

6.4. M/s. Baba Khatu Industries, Arazi No.4478 Chha, Vill.-Billi Markundi, Teh.-Obra, 

District-Sonbhadra. 

a) The mining lease is located at Arazi No. 4478Chha, Vill.-Billi Markundi, Teh.-

Obra, District-Sonbhadra and sanctioned lease area of the mining lease is

1.80 Hectare as per environment clearance dated 01.07.2022.

b) The proponent has obtained environment clearance from State Level

Environmental Impact Assessment Authority (SEIAA) vide identification no.
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EC22B001UP123805 dated-01.07.2022 (Annxeure-2.4). Sanctioned period of 

the Mining Lease is 20 year. 

c) The project proponent informed that compliance report of the conditions

imposed in EC granted by SEIAA has submitted on each 06 month, but no

copy provided at the time of visit.

d) The Pillar’s coordinate of mining lease showing environment clearance are
follows:-

Pillars Latitude (N) Longitude (E) 

A  24°28'25.03"N 83°1'13.16"E 

B  24°28'24.84"N 83°1'14.84"E 

C 24°28'23.28"N 83°1'14.84 "E 

D 24°28'23.23"N 83°1'17.68"E 

E 24°28'22.44"N 83°1'17.64"E 

F  24°28'21.97"N 83°1'16.35"E 

G 24°28'20.48"N 83°1'15.60"E 

H  24°28'19.86"N 83°1'14.55"E 

I  24°28'18.53"N 83° 1'13.93"E 

J 24°28'19.92"N 83°1'10.93"E 

K 24°28'20.73"N 83°1'10.96"E 

L 24°28'20.28"N 83°1'12.76"E 

M 24°28'21.46"N 83°1'13.18"E 

N 24°28'22.27"N 83°1'11.08"E 

e) The proponent has not obtained valid CTO from the U.P. Pollution Control

Board.
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f) On the day of visit, no mining work was being found in the lease area.

g) The proponent has erected some pillars without showing coordinates around

lease area for demarcation.

h) The proponent has established partially fencing around the whole periphery

of the lease area.

i) The proponent has not developed windbreak adequate tiers of plantation

around the lease area. However, the representative of proponent informed

that all efforts for developing plantation around periphery of lease area failed

due to lack of soil. Tree has planted nearby village in rainy season, but no

proof was provided during visit.

j) On the day of visit, it observed that there was not being adopted any dust

suppression mechanism to control the emission generated from vehicular

movement. However, the representative informed that sprinklers mounted

water tanker has used on rent during operation of mining activity. It is not

hire due to non-operation of mines.

k) The proponent has not installed weighing bridge for weighing the amount of

excavated materials.

l) The depth of mining observed beyond permissible limit as per sectioned in

environment clearance. However, the representative informed that informed

that same area has been given on lease for mining in past also. Recently, the

area has re-leased for mining. The depth achieved in previous mining leases
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was increased by approximately two-three times due to re-leasing of the 

area many times. Since, the EC issued for previous mining activities shows 

variable mining depths.  

m) No any Sign of deep-hole drilling & blasting was observed during the

inspection.

n) Deep-hole drilling & blasting permission had not granted from Directorate,

Mines and Safety, Varanasi.

o) Blaster Report, RE-13 and Agreement for blasting were checked & there

copies were collected and it was found that no deep-hole drilling and

blasting were being done in the mines.

p) The proponent has obtained permission for use of HEAVY EARTH MOVING

MACHINERY “HEMM”. However, the mines was inspected earlier by DGMS,

Varanasi as a routine inspection and accordingly action taken report is

attached herewith (Annexure-1.1).

q) The DFO, Sonbhadra vide their reference no.-2030/Sonbhadra/10/Writ dated

10.05.2024 (Annexure-1.2) has provided following information-

“…….area of mining lease is located more than 100 meters from the boundary 

of the reserved forest area shown on the map. There is no forest crime 

registered against the leaseholder. Due to this lease holder, there has been 

no damage to flora/fauna.”
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6.5. M/s. K.D. Resources Pvt. Ltd. (Dolo Stone), Arazi No. 5593Ka (Khand-8), Vill.-

Billi Markundi, Teh.-Obra, District-Sonbhadra. 

a) The mining lease is located at Arazi No. 5593Ka (Khand-8), Vill.-Billi

Markundi, Teh.-Obra, District-Sonbhadra and sanctioned lease area of the

mining lease is 4.230 Hectare as per environment clearance dated 01.07.2022.

b) The proponent has obtained environment clearance from State Level

Environmental Impact Assessment Authority (SEIAA) vide identification no.

EC22B00164590 dated-01.07.2022 (Annxeure-2.5). Sanctioned period of the

Mining Lease is 20 year.

c) The project proponent informed that compliance report of the conditions

imposed in EC granted by SEIAA has submitted on each 06 month, but no

copy provided at the time of visit.

d) The Pillar’s coordinate of mining lease showing environment clearance are

follows:-

Pillars Latitude (N) Longitude (E) 
A  24°29'14.46"N 83°00'11.61"E 
B  24°29'21.51"N 83°00'09.89"E 
C 24°29'21.06"N 83°00'13.23"E 
D 24°29'19.83"N 83°00'12.98"E 
E 24°29'19.40"N 83°00'14.86"E 
F  24°29'19.96"N 83°00'15.08"E 
G 24°29'19.34"N 83°00'19.31"E 
H  24°29'13.31"N 83°00'17.69"E 

e) The proponent has obtained CTO from the U.P. Pollution Control Board vide

ref.no.163907/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022
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dated-27.09.2022. As per CTO, the production/mining capacity of Dolo stone is 

135360 cubic meters per year by open cast and semi mechanised method. This 

CTO is valid up to 31.12.2026.   

f) On the day of visit, it was observe that the removal of Over Burden i.e. Top soil

layer of mining lease area was under progress. Further, No mining of Dolo-

Stone work was being found in the lease area.

g) The proponent has erected some pillars without showing coordinates around

lease area for demarcation.

h) The proponent has established partially fencing around the whole periphery of

the lease area.

i) The proponent has not developed windbreak adequate tiers of plantation

around the lease area. However, the representative of proponent informed

that all efforts for developing plantation around periphery of lease area failed

due to lack of soil. Tree has planted nearby village in rainy season, but no

proof was provided during visit.

j) On the day of visit, it observed that there was not being adopted any dust

suppression mechanism to control the emission generated from vehicular

movement. However, the representative informed that sprinklers mounted

water tanker has used on rent during operation of mining activity. It is not hire

due to non-operation of mines.
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k) The proponent has not installed weighing bridge for weighing the amount of

excavated materials.

l) During site visit, the top layer of soil at one place of Mining leases is being

removed, then after soil will be filled into the pit resultant from previous

mining.

m) No any Sign of deep-hole drilling & blasting was observed during the

inspection.

n) Deep-hole drilling & blasting permission had not granted from Directorate,

Mines and Safety, Varanasi.

o) Blaster Report, RE-13 and Agreement for blasting were checked & there copies

were collected and it was found that no deep-hole drilling and blasting were

being done in the mines.

p) The proponent has obtained permission for use of HEAVY EARTH MOVING

MACHINERY “HEMM”.

q) The DFO, Sonbhadra vide their reference no.-2030/ Sonbhadra/10/Writ dated

10.05.2024 (Annexure-1.2) has provided following information-

“…….area of mining lease is located more than 100 meters from the boundary 

of the reserved forest area shown on the map. There is no forest crime 

registered against the leaseholder. Due to this lease holder, there has been 

no damage to flora/fauna.”
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6.6. M/s Shri Suresh Chandra Giri (Dolo Stone), Gata No.-7407 Ka, Vill.-Billi 

Markundi, Teh.-Obra, District-Sonbhadra. 

a) The mining lease is located at Arazi No. 7407 Ka, Vill.-Billi Markundi, Teh.-

Obra, District-Sonbhadra and sanctioned lease area of the mining lease is

1.87 Acres as per environment clearance dated 10.11.2014.

b) The proponent has obtained environment clearance from State Level

Environmental Impact Assessment Authority (SEIAA) vide letter no. 1756/

Parya/SEAC/2146/JDCA(S)/2014 dated-10.11.2014 (Annxeure-2.6).

c) The project proponent informed that compliance report of the conditions

imposed in EC granted by SEIAA has submitted on each 06 month, but no

copy provided at the time of visit.

d) The proponent has obtained CTO from the U.P. Pollution Control Board vide

ref. no.148298/UPPCB/Sonebhadra(UPPCBRO)/CTO/air/SONBHADRA/2022

CTO Air  &  vide ref. no. 148300/UPPCB/Sonebhadra(UPPCBRO)/CTO/water/

SONBHADRA/2022 CTO water dated-11.02.2022. As per CTO, the

production/mining capacity of Dolo stone is 4000 cubic meters per year by

open cast and semi mechanised method. This CTO is valid up to 31.12.2026.

e) On the day of visit, no mining work was being found in the lease area.

f) The proponent has erected some pillars without showing coordinates around

lease area for demarcation.
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g) The proponent has established partially fencing around the whole periphery

of the lease area.

h) The proponent has not developed windbreak adequate tiers of plantation

around the lease area. However, the representative of proponent informed

that all efforts for developing plantation around periphery of lease area failed

due to lack of soil. Tree has planted nearby village in rainy season, but no

proof was provided during visit.

i) On the day of visit, it observed that there was not being adopted any dust

suppression mechanism to control the emission generated from vehicular

movement. However, the representative informed that sprinklers mounted

water tanker has used on rent during operation of mining activity. It is not

hire due to non-operation of mines.

j) The proponent has not installed weighing bridge for weighing the amount of

excavated materials.

k) The depth of mining observed beyond permissible limit as per sectioned in

environment clearance. However, the representative informed that informed

that same area has been given on lease for mining in past also. Recently, the

area has re-leased for mining. The depth achieved in previous mining leases

was increased by approximately two-three times due to re-leasing of the

area many times. Since, the EC issued for previous mining activities shows

variable mining depths.

36538



Page 24 of 29 

l) No any Sign of deep-hole drilling & blasting was observed during the

inspection.

m) Deep-hole drilling & blasting permission had not granted from Directorate,

Mines and Safety, Varanasi.

n) Blaster Report, RE-13 and Agreement for blasting were checked & there

copies were collected and it was found that no deep-hole drilling and

blasting were being done in the mines.

o) The proponent has not obtained permission for use of HEAVY EARTH

MOVING MACHINERY “HEMM” from Directorate, Mines and Safety, Varanasi.

p) The DFO, Sonbhadra vide their reference no.-2030/Sonbhadra/10/Writ dated

10.05.2024 (Annexure-1.2) has provided following information-

“…….area of mining lease is located more than 100 meters from the boundary 

of the reserved forest area shown on the map. There is no forest crime 

registered against the leaseholder. Due to this lease holder, there has been 

no damage to flora/fauna.”

6.7. M/s Balaji Stone Works, Gata No. 4860 Ka and 4810, Vill.-Bili Markundi, Tehsil-

Obra, District-Sonbhadra. 

a) The mining lease is located at Arazi No. 4860 Ka and 4810, Vill.-Billi Markundi,

Teh.-Obra, District-Sonbhadra and sanctioned lease area of the mining lease

is 2.56 Acres as per environment clearance dated 18.05.2016.
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b) The proponent has obtained environment clearance from District Level

Environmental Impact Assessment Authority (DEIAA) vide letter no.  19/Parya/

DEIAA/SBR/2016 dated-18.05.2016 (Annxeure-2.7).

c) The Pillar’s coordinate of mining lease, as per Letter dated 16.09.2020 of

Mining Department (Annexure No. 2.7.1) are follows:-

Pillars Latitude (N) Longitude (E) 

A 24°28'25.93"N 83°00'23.89"E 
B 24°28'28.39"N 83°00'24.42"E 
C’ 24°28'28.14"N 83°00'26.61"E 
C 24°28'28.11"N 83°00'28.24"E 
D 24°28'24.60"N 83°00'27.44"E 
E 24°28'24.36"N 83°00'26.00"E 
F 24°28'25.39"N 83°00'25.14"E 

d) The project proponent informed that compliance report of the conditions

imposed in EC granted by DEIAA has submitted on each 06 month, but no

copy provided at the time of visit.

e) The proponent has obtained CTO from the U.P. Pollution Control Board vide

ref.no.118847/UPPCB/Sonebhadra(UPPCBRO)/CTO/air/SONBHADRA/2021

CTO Air  &  vide ref.no. 118848/UPPCB/Sonebhadra(UPPCBRO) /CTO/water/

SONBHADRA/2022 CTO water dated-23.04.2021. As per CTO, the production

/mining capacity of dolo stone is 20000 cubic meters per year by open cast

and semi mechanised method. This CTO is valid up to 31.12.2025.

f) On the day of visit, no mining work was being found in the lease area.
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g) The proponent has erected some pillars without showing coordinates around

lease area for demarcation.

h) The proponent has established partially fencing around the whole periphery

of the lease area.

i) The proponent has not developed windbreak adequate tiers of plantation

around the lease area. However, the representative of proponent informed

that all efforts for developing plantation around periphery of lease area failed

due to lack of soil. Tree has planted nearby village in rainy season, but no

proof was provided during visit.

j) On the day of visit, it observed that there was not being adopted any dust

suppression mechanism to control the emission generated from vehicular

movement. However, the representative informed that sprinklers mounted

water tanker has used on rent during operation of mining activity. It is not

hire due to non-operation of mines.

k) The proponent has not installed weighing bridge for weighing the amount of

excavated materials.

l) The depth of mining observed beyond permissible limit as per sectioned in

environment clearance. However, the representative informed that informed

that same area has been given on lease for mining in past also. Recently, the

area has re-leased for mining. The depth achieved in previous mining leases

was increased by approximately two-three times due to re-leasing of the
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area many times. Since, the EC issued for previous mining activities shows 

variable mining depths.  

m) No any Sign of deep-hole drilling & blasting was observed during the

inspection.

n) Deep-hole drilling & blasting permission had not granted from Directorate,

Mines and Safety, Varanasi.

o) Blaster Report, RE-13 and Agreement for blasting were checked & there

copies were collected and it was found that no deep-hole drilling and

blasting were being done in the mines.

p) The proponent has obtained permission for use of HEAVY EARTH MOVING

MACHINERY “HEMM”. However, the mines was inspected earlier by DGMS,

Varanasi as a routine inspection and accordingly action taken report is

attached herewith (Annexure-1.1).

q) The DFO, Sonbhadra vide their reference no.-2030/ Sonbhadra/10/Writ dated

10.05.2024 (Annexure-1.2) has provided following information-

“…….area of mining lease is located more than 100 meters from the boundary 

of the reserved forest area shown on the map. There is no forest crime 

registered against the leaseholder. Due to this lease holder, there has been 

no damage to flora/fauna.”
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Another Observation: 
I. The committee observed that till date no such mines have been reclaimed

ecologically in the area and there is no mine reclamation plan in such small

mines in future also.

II. As per information provided by DFO, Sonbhdara vide letter dated-

10.05.2024, the above lease holders have not excavated minerals from forest

land.

Suggestions / Remedial measures:- 

a) All project proponents must be ensuring that all pillars should erect to

demarcate the boundary and it should periodically reviewed by mines

department.

b) All project proponents must erected display board showing mining detail.

c) Water sprinkler mounted tanks should have deployed by the project

proponent on regular interval and daily basis to avoid the fugitive emissions

on haul road.

d) There is no clear-cut limit on the depth of mining because the lease area is

repeatedly lease. Therefore, the committee suggest that a maximum depth

should be technically formulated at which mining should be allowed and area

should be reclaimed when such depth is reached.

e) M/s Baba Khatu Industries, Arazi No.4478 Chha, Vill.-Billi Markundi, Teh.-

Obra and District-Sonbhadra should operate mining lease after obtaining

valid CTO from SPCB. If failed, UPPCB shall initiate action as per law.

f) M/s K.D. Resources Pvt. Ltd. (Dolo Stone), Arazi No. 5593Ka (Khand-8) Area-

4.230 Hectare, Vill.-Billi Markundi, Teh.-Obra and District-Sonbhadra must be

take action to avoid the water contaminations, which were stored in the pits.

Mines water must be used as per mining plan and compliance report shall

submit within 01 month.

41 543



Page 29 of 29 

g) The mine reclamation should be made mandatory. A proper reclamation plan

with corresponding budget must be earmarked for that and best possible

ecological reclamation must be ensured. It is the advice of the Joint

Committee that a part of EC penalty collected in case of illegal mining should

be exclusively used for reclamation.

h) The concern department must ensure the strict compliance of EC conditions

and the concern departments must periodically monitor and ensure strict

compliance of the EC & CTO issued.

 The above Joint Committee report may be file for kind information and consideration 

of this Committee. 

Name of the Committee members Signature 

1. Dr. Pranay Misra, 
Assistant Inspector General (AIG) of Forest 
(Central), MoEF & CC, Regional Office, 
Lucknow. 

2. Shri Kamal Kumar,  
Scientist-“E”, CPCB,  
Regional Directorate, Lucknow. 

3. Shri Sahdeo Kumar Mishra 
ADM (F/R),  
Sonbhadra. 

4. Shri Rajiv Krishna Kumar, 
Director, DGMS,  
Varanashi. 

5. Shri Kunj Bihari Verma 
DFO, Sonbhadra. 

Dated: 13.05.2024 
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From, 

To. 

Ms Shri Mahadev Enterprises 
Contact Person Shri Arun Singh Yadav 
Ro G.F-1, Signature Square, Shivnagar Colony, Obra, 
Tehsil Obra, Distt. Sonbhadra, U.P. 

Member Secretary, 
Uttar Pradesh Pollution Control Board (U.P.P.C.B.), 
Lucknow, U.P. 

Compliance Report: Period June 2023 to December 2023. 

Respected Sir, 

Subject: Submission of Six Monthly compliance report (June 2023 to Decnber 
2023) for the project "Building Stone (Gitti/ Boulder (Dolo Steno 
Project at Araji No.4949 Kha, Village Billimarkundi, Tehsil b, 
District Sonbhadra, U.P. (Area : 5.880 ha.). The conditions mentnd 

in the Environmental Clearance Letter EC Proposal N 
SIAUPAMIN/64123/2021 & SEIAA, U.P File no* 6399. 

Identification No.- EC22BO01UP142385, Date of Issue O 
07/10/2022 

Yours Faithfully, 

Kindly refer to the Environmental Clearance Letter EC Proposai 
SIA/UPIMIN/G4123/2021 & SEIAA, U.P File no 6399, EC ldentificntion S 
EC22B001UP142385, Date of Issuo EC 07/10/2022 against which as per tl 
MoEF&CC guidelines, I am sbmitting here the detailed Six Mostlly 
compliance report for the project "Building Stone (Gitti/ Boulder (Dolo Stoo 
Project at Araji No.4949 Kha, Village Billimarkundi, Tehsil- Obra, Disticl 
Sonbhadra, U.P. upported by the relevant documents. 

(Arsn Singh Yadav) 
M/s Shri Mahadev Enterprises 
Authorized Signatory 
C.C. to 

Date: 27|a21 

The Joint Director, MoEF&CC, Lucknow, U.P. 

Regional Office, Utar Pradesh Pollution Control Board, Sonbhadra, U.. 

Director, Directorate of Environment, Lucknow, U.P. 
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